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(b )  w hether prosecution  w as 
launched against them; it so, w ith 
w hat result; and

(c )  w hether the said F erro  A lloy s  
C orporation  h^d contributed  to  the 
funds o f  the various politica l parties 
in v iolation  o f ^the C om panies A c t  or 
under a w ron g /m is lead in g  in terpre­
tation o f  the A ct g iven  by the erst­
w h ile  G overnm ent at the centre; i f  
so, the am ount o f  donations w ith  
dates?

TH E M IN ISTER OF L A W , JU STICE 
ANI> C O M P A N Y  A F F A IR S  (SH R I 
SH A N TI B H U S H A N ): (a ) and (b ) .
D uring the last five years excep t w hat 
is stated in answ er to part (c ) ,  no 
m a jor  v io la tion  o f  the Com panies A ct 
by  the com pany w arranting prosecu ­
tion has com e to  the notice o f  the 
D epartm ent and no prosecution  was 
th erefore  launched against the com ­
p an y  and its directors.

(c )  M /s Ferro A lloy s  C orporation 
L td . m ade paym ents to  A ll India C on ­
gress Co^mmittee fo r  advertisem ents in 
souvenirs issued o r  to be issued by that 
party  and the availafble details are as 
fo llow s :

A m ount poid  during the 
com pany ’s financial year 
ended on 31-12-75 —  Rs. 50,000

A m ount paid during 1-1-77
to 31-3-77 Rs. 7 ,00,000.

S h ow  cause notice  fo r  v iolating Sec. 
293 A  o f the C om panies A ct, 1956 has 
been  issued to the com pany in this 
regard and the Com panjr's j rep ly  is 
u n der consideration*

rroceedings M-R.T.P. Com m ission  
and Fixation of Tyre Prices

1128. DR. V. A. SE Y ID  MTJHAM- 
M A D : W ill the M inister o f  L A W ,
JU STICE A N D  C O M P A N Y  A F F A IR S  
be pleased to ^tate:

(a ) w hether it Ss a fact that the 
general code o f conduct fo r  m em bers 
o f  the autom otive industry in India

did not relate to fixing the basic net 
p rice  o f  tyres;

(b )  w hether there is n o  ob je ction  
in various tyre com panies agreeing 
to raise prices o f  tyres w hich  are not 
o f  identical types; a n d

( c )  w hether it is because o f  these 
Loophoies that the M R T P  Com m ission 
had to drop  the proceedings as re­
ported in F inancial E xpress dated 
7th February, 1978 against tyre p r i­
ces in concert w ith each other?

TH E M IN ISTER O F L A W , JU STICE 
A N D  C O M P A N Y  A F F A IR S  (SH R I 
SHANTI BH U SH AN ): (a) This q u e s ­
tion  w as raised before  the M onopolies 
and Restrictive Trade Practices Com ­
m ission by the Registrar o f Restric­
tive Trade Practices in a notice issued 
to eight undertakings. The C om m is­
sion in its order did not go into this 
question  since it was not necessary t o  
do  so in decid ing  the main issue.

Cb) If com panies agree to raise p r i­
ces o f  tyres In concert w h ich  are not 
o f  identical types and w hich  w ill have 
the effect o f preventing, distorting or 
restricting com petition  in any m anner 
including bringing about manipoilation 
o f  prices, such an action w ill be o b je c ­
tionable.

(c )  No, Sir.

R.P.F. A ssociation

1129. SHRI M OHD. H A Y  A T  A L Ir 
W ill the M inister o f  R A IL W A Y S  be 
pleased to state:

(t )  whether the A ssociation  o f  the 
R ailw ay P rotection  F orce em ployees 
have urged upon the R ailw ay M inis­
try  to rem ove the disparity of annual 
per capita expenditure betw een  R .P.F. 
men and their counterparts P o lice ­
m en and other R ailw ay E m ployees; 
and

(b) if so, what steps Governm ent 
propose to  take to bring  at par the 
R.P.F. men In all the a m enities -enjoyed 
by their counterpart Policem en and 
other R ailw ay E m ployees?
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TH E M IN ISTE R  O F  S T A T E  IN TH E 
> II^ IS T R Y  O F R A IL W A Y S  (SH R I 

^ H E O  N A R A IN ): (a ) and (<b). T he 
in form ation  is being co lle cted  and the 
^ a m c w ill be la id  on  the table o f  the 
L ok  Sab ha.

12 00 hra,

A N N O U N C E M E N T  B Y  TH E S P E A ­
K E R  RE. S IT T IN G  O F TH E  H OU SE 
F O R  PR E SE N T A T IO N  O F THE 

B U D G E T

r  SH RI JY O T IR M O Y  B O SU  (D ia ­
m ond H a rb o u r ): Sir, I have g iven  a 
M o t i o n  a b o u t  t h e  s t a r k  f a m i n e  in  
M izoram .

M R. S P E A K E R : I have a llow ed  a 
Qalling, A tten tion  fo r  tom orrow .

S H R I J Y O T IR M O Y  B O SU : C an I
m ake a subm ission? People are 
sufferiTig.

M R. S P E A K E R : No. I have a llo w ­
ed it fo r  C alling  A ttention  tom orrow .

I have to  m ake an arm ouncem ent.
B e fo re  w e  take up the n ex t item , 

I w ou ld  lik e  to in form  the H ouse that 
as is custom ary, the H ouse w ould 
ad jou rn  fo r  h a lf an h ou r at 4-30 P.M . 
today  to  re -assem ble  at 5 P.M . fo r  the 
presentation  o f  the G eneral B udget.

N ow , Papers to b e  laid on the Table.

12 02 hr».
P A P E R S  L A ID  ON  TH E T A B L E

R e p o r t s  o f  H i n d u s t a n  L e v e r  L t d ,  
B d i ^ b a y ,  M / s  R a l l x s  I n d i a  L t d . ,  B o m ­
b a y  e t c ,  e t c ,  u n d e r  M R T P  A c t ,  1969 
AND C o m p a n i e : s  U n p a i d  D i v i d e n t  
( T r a n s f e r  t o  G e n e r a i .  R e v e n u e  A c ­

c o u n t  OF THE C e n t r a l ,  G o v e r n m e n t )  
R u l e s ,  1978.

TH E M IN ISTE R  O F  L A W  JU STIC E  
A N D  C O M P A N Y  A F F A IR S  (S H R I

S H A N T I B H U S H A N )j I beg  to lay 
on  the T ab le : —

(1) A  copy  eaCh o f  the fo llow in g  
R eports (H in d i version s) o f  the 
M onopolies and R estrictive  T rade 
Practices C om m ission  under section  
62 o f  the M onopolies and R estrictive  
T rade P ractices A ct, 1969: —

* ( i )  R eport under section  
22(3) (b ) o f  the said A ct in the 
case o f  M /s . H industan L ev er

ilimited, B om bay and the O rder 
ated the 6th M arch, 1974 o f the 

d ^ ^ ^ ra l G oy erra ^ e^ ^  therron .
*•(11) R eport under section  

2 2 (3 ) (b )  o f  the said A ct in  the 
case o f M /s . Rallis India L im ited. 
B om bay and the O rder dated 
the 9th F ebruary , 1976 o f the  
C entral G overn m en t therTOn. ^ j

■"••(iii) R eport under section  
2 2 (3 )(b ) o f the said A ct in the 

case o f  M /s . W IM C O  L im ited, 
B om bay  fo r  establishm ent o f a 
n ew  undertak ing  fo r  m anufac­
ture o f  industrial explosives and 
the O rder dated the 28th F e b ­
ruary, 1977 o f the Central G o v ­
ernm ent thereon.

*  ̂* ( iv )  R eport u nder section  
2 2 (3 ) (b )  o f  the said A ct, in  the 
case o f  M /s . M aharaja, Sh ree  
U m aid M ills L im ited, Pali M a r - 
w ar (R a jasth an ) fo r  estab lish ­
m ent o f  a n ew  undertak ing fo r  
m anufacture o f  industrial ex p lo ­
sives and accessories and the 
O rder dated the 28th February,
1977, o f  the Central G overn m en t 
thereon.

(g )(v ) R eport under section  
2 2 (3 ) (b )  o f  the said A ct  in  the 
case o f  M /s  Chow gule and C om ­
pany P rivate Lim ited fo r  the esta­
b lishm ent o f  a n ew  undertaking' 
fo r  the m anufacture o f  Industrial 
E xp losives and the O rder dated

•English version  o f  the R eport w as la id  on  the T ab le  on the 26th M arch, 1974. 
••English version  o f  the R eport was laid on the T ab le  on the 4th Marfjh, 1976 
•••English version  o f  the R eport wag laid  on  th e T ab le  on  th e  Snd 

August, 1977.
© E n g lish  version  o f  th e  R eports w as laid  on  the T ab le  on  the 6th 

D ecem ber, 1977.




